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ccpy of the judgment ? Yes 
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MR .K.P .HARY1, VICE-CiIAIRMAN, In this application under Section 19 of the 

Administrative Tribunals Acti1985 the petitioner prays for 

a direction to the opposite parties to allow the petitioner 

to join as Extra Departmental Delivery Agent (Postman in 

Saluadhar Post Office) disallciing the unauthorized 

arrangement. 

Shortly stated the case of the petitioner is that 

one Shri Sarztosh Mumar Patra was working as Extra Departmeritai 

Delivery Agent in Saluadhar Branch Office in the district of 

Mayurbhanj. Santosh Kumar was promoted to the post of Postman 

and since he atailed leave from March, 1991, the petitioner 

worked as a substitute. Opposite Party No.5 called for names 

for consideration for appointment to the post of E.D.D.A., 

Saluadhar Post Office. The last date of receipt of application 

was 18.6.1991. The petitioner was one of the applicants. The 

petitioner was directed to submit his papers for verification 

and thereafter CP No.5 had finalized the selection and 

selected the petitioner for the post in question. CP No.4 

is not allcMirlg the petitioner to join the post in question. 

Hence this application has been filed with the aforesaid 

prayer. 

In their counter the opposite parties maintaithat 
not 

the plea taken by 'l' No.4 that preference should/be given 

to the petitioner because he belongs to the reserve category 

and was found to be incorrect and therefore the selection 

was cancelled and a fresh selection has been ordered. 

This case came up for admission and hearing to-day 

and we have heard M.3 .L.Patriaik, learned counsel for the 
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petitioner and Mr.A.K.Mishra,learried standing Counsel for 

the Central Government, 

5. 	From the records we find that cancellation of the 

selection of the petitioner is c'iing to the ban as stated by 

Mr .A.K.M ishra • Ms .Patriaik submitted that no recommendation 

was received from the Errloyment Exchange even though the 

Employment Exchange was requested to recommend the names of 

the candidates. Be that as it may, we do hereby confirm 

the order passed by the competent authority quashing the 

selection of the petitioner and we would direct that 

concerned Superintendent of Post Offices should give a 

requisition to the Employment Exchange inviting names of 

the candidates to fill up the post and he should also make 
LU7 7L-, 

an advertisement/ froni te open market and cases of all 

candidates including tat of the petitioner should be 

considered and whoever is found to be suitable, appointment 

order should be issued in his/her favour. This the application 

is accordingly disposed of leaving the parties to bear their 
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